L

IN mHE CEN”RAL ADMINISTRAEIVE TRIBUNAL ' 6§§>

GULESTAN BLEG.NO.G PRESCOT RD,, 4TH FIR
MUMBAI - 460 GGL; I

C.P.NO.11/96 in Dated;13th sent,96,
0.A.NO,705/92, : ‘

CORAM & Hon'ble shri B.S.Hegde, Member (J).
Hon'ble shri M(R.Xolhatkar, Member (a),

Raghunath E,Dhangat, -

Canteen stores Lepartment,

T/31, Ex-Ordngnce Depot Complex,

signal Hill avenue, |

sewri, Bombay - 400 033, R «+¢ Applicant,

shri R.F,Saxena, Advocate.

V/So

" Cmde, Khalid Hasan,

Joint General Manager,

Canteen storeg Department,

ALELPHI 119, M. K.Road. _ -

Bombay - 400 020, ! ««+ Respondents,

shri P.M,Pradhan, advocate,

XORAL ORDERY

We dispose of the CF=11/96 by passing following orderi-
ﬁe haé directed the respondeﬁts vide order dated 25/7/95 to set
aside the order dated h/8/1990 and to consider the applicant to - &
the post of Carpenter with effect from 1/3/89, from the date his é
junior has been promcted and promote him to that post im sccordance
with law,, within two months; Nevertheless, the respondents
failed to comply with the order and gcordingly, the applicant
filed this Contempt Petition against respondents,. Respondents
Counsel has replied to CP-11/96 stating that the promotiocn order
NO.3/96 was issued on 14/2/96 regularising the spplicant as *
Carpenter w.e.f, 1/3/89.

In the circumstances, CP-11/96 is discharged., CP-11/96

is disposed of as discharged,

//;/eéféﬂcz,,/ o ' : %‘ _
(M.R. KOLHAT KAR) (B. S. mcn%_—m —
-~ MEMEER (R) | MEMEER (J)

abp.



